OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQ)
Tis Hazari Courts, Delhi

CIRCULAR

Pursuant to the recommendations of the Committee to look into the issue whether promotion of
Group ‘D’ employees to be treated as ‘Fresh Recruitment’ or *Pramotion’ given in Its meeting held on
24.08.2024, It has been decided that the recrultments of LDCs' {now 1JAs") from Group ‘D" employees
prior to promulgation of Delhi District Courts Establishment (Appointment & Conditions of Service) Rules,
2012 shall be treated as "Fresh Recruitments” instead of "Promotion” as the sald employees were
appointed as LDCs" (now JJAs") through “Limfted Departmenta! Compelitive Examination and not
through qualifying “Departmental Examinatiorf. However, after the year 2012, such pramotion be

conducted through “Limited Departmenta! Examination” maintaining seniority of the g}
candidates.

alifying Group ‘D'

By

(SANJAY GARG-T)
Principal District & Sessions Judge (HQ)
Tis Hazarl Cotrts, Delhi P
5212~ 33F s S
MNo.___ /S&P(IIASIASSIA) Admin T/2024 Dated, Delhl the

Copy forwarded for information & necessary action to:

1. Worthy Registrar General, Hon'ble Righ Court of Delhl, New Delhl, with the request to bring the same to
the natice of officials of this establishment posted in diverted capacity/deputation in the Delhi High Court;

2. Al the Ld. Principal District & Sessions Judges, Dethi/New Delhi with the request to drculate the same In
thelr respective Districts;

3. Ld. Principal Judge (HQ), Famlly Courts, Dwarka, New Delhi with the request to bring the same to the notice
of officials of this establishment posted in diverted capacity/deputstion in the Family Courts;

4, Ld. Member Secretary, DSLSA, RACC, New Delhi with the request to bring the same to the notice of officials
of this establishment posted in diverted capacity/deputation in the DSLSA;

5. The Director, Delhi Judicial Academy, Dwarka, New Delhl with the request to bring the same to the notice
of officials of this establishment posted in diverted capacity/deputation in the Delht Judicial Academy;

6. Al the Ld. Presiding Officers/Ld. Officer In-Charges, Central, THC, Delhi with the request to bring the same
to the notice of the staff posted under their kind control in their respective Courts/Branches;

7. Personal Office of the undersigned;
8. Al the DDOs/Sr.AOs/ADsfAADS, Accounts Branches, DelhifNew Delhi for necessary compliance accordingly;

9. The Brgarh In-Charges, Admn.LII & III & Recrultment Cell (HQs) for necessary compliance accordingly;

ealing Officlal, Webslte Committee, THC, Delhi for uploading on official website of this offica under the tab
‘Employees” Cormer p

11. Dealing Official, LAYERS Seat, THC, Delhi for uploading on LAYERS.
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Principal District & Sesslons Judge (HQ)
Tis Hazarl Courts, Dethi
.(.—’



